CENTRAL ADMINISIRALVIVE TRIBUNAL
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Cere Moo ©15/2003

Jabalpur, the 10th Day of Noverber, 2003

idon'ble Shri Sarweshwar Jha, Heamber (A)
Hon'ble sShri sharat 3imshan, Member (J)

Chaman Lal Domar,
5/0 Shri Jhumak Lal (late),
R/o Polipathar,
Bagada Dafai, Giarighat,
Jabalpur, «sses #applicant
(By advocate; shri_Peepak Panjwani,on behalf of Rajendra
By 'l‘%:arf, Counsel for applicant '
Versus

le The Union of India,
through the Secretary,
Ministry of Defence,
Neaw Delhi.

2. <he General Manager,

Crdinance Factory, khamariya,
Jabalpur, \

3s The In~Charge Officer/admn,
Crdinance Factory, Khamariya, :
Jabalpur, «es AeSpondencs
By advocate: shri #. chankaran)

O R E R _(Oral)

By _sShri Sarweshwar Jha, Member (&)

Heard the learned counsel of the dsplicant
as well as of the respondents. &t the vVery outset,

4@ reference was made to the impugned letter of the

respondents placed at annesure A~g wWwhereby the

request of the applicunt for giving him compassionate
appointment on the ground of the death of his father
while in service has been rejected on the ground as
mentioned in the said letter., It has been indicated
in the seid letter that there is no minor child in
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the family * that there aré two adult sons
capable~ of earning their livlihood; and that
the family is in receipt of monthly pension
Of Rs. 2,550/~ and also DCRG amount of

Rse. 3,15, 439/~; and on, on the above grounds,
the respondents have not found the case fit

for acceptance,

2e The applicant in his 0. has cited the
c.‘is:isions of the Patna High Court in W.p,

Noe 2410/2001 passed on 23.642003 in vhich a

view has been taken tat refusal of compassionate
appointment merely on the ground that some amount
towards gratuity and provident fund was péid to

the dec eased?family will frastrate the entire
purpose of compassionate appointment, The
applicant has, therefore, contenced that his

request for appointment on compassionate ground
should not have been rejected on the cround that
the fawily hés been in rec eipt of pension ag

well &s gratuity «fter the death of his father,

3e \ The learned counsel for the I espondents
‘has further submitted that he may be allowed to
£ile his repj_.y in the matter in which the emtire
position would be clarified, However, in his oral
submission/tat all the cases on Compassionate |
ground are evaluated with reference to c»az:tain
parameters oi marking and that @ll suwch cases must

have been given NLessary marks on the pasis




-’ke is of the view that before this case was

rejectec, the said system must have been followed.

4, "Keeping in vied the facts und circumstances
0f the cage and after heafirlg the learned counsel
of ooth sides and after perusing the material on
the record, ve are of the considered opinion that
the &ppropriate course would be +to dispose of

this cuse at this stage itself by giving directions
to the responuents to treat this O.A. as a repre-

sentétion of the .applicant and re-consider it
with regard to the parameters which the learned

counsel of the respondents has referred to in
regard to tile evaluation of such cases anc to

dispose of the matter in the light of the

observations made above, by issuing a reasoned
order within three months from the cate of

receipt of & copy of this COrder.
vwith these 'c”tirections, the C,A, is

L ipe

disposed of. o costs,
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